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CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW 

Orifinal Application No. 315 of 1992

^  Yofendra S i n ^ h ................ ....................................... Applicant

Versus

The Union of India Sc O t h e r s ............................ Respondents

Hon*l»le Mr, Justice U.C.Srivastava, V.C .

HQTi«lile Mr. K. Oltavva. Memlter (A)___________

( By Hon'lila Mr. Justice U.C.Srivastava, VC)

The applicant who was workinf as Extra 

Departnental Post Master, was put off from duty vide 

order dated 2 .7 .1992 . The applicant’ s friavance is 

that he has liaen put off from duty indefinitely without 

any enquiry . It is the rifht of the respondents t© 

put off his duty as the Extra Departmental Branch Post 

Master afainst ^' ich’ :: r’ some enquiry is contemplated

It appears , the case in which ,soma enquiry a';-’
‘ illegal misdeeds 

is contemplated afainst eeri:atn if:;n and a s such We do

not find any merit in this application which is

dismissed with the aliservations that the enquiry in
" for

respect of the . applicahtc^^^ich he has lieen put off froirr 

duty, may he completed expeditiously without delay, and 

the application is rejected at this  stafe. No order 

as to the cost.

C;».

Meml*dr(A) Vice-Chairman

Lucknow Dated* 20 .11 .1992 . 

(RKA)


